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rder No.l dated 6,.6.2003
Heard Shri PeKsPadhi, the learned

counsel for the applicant and Shri B.Dash,
the learned Addl .Standing Counmsel (on whom a
| copy of this O.A. has alrsady been served)
appearing for the Respondents.
Having faced a transfer/,the applicant

has represent2d to Director of Postal Sexvices

Sambalpur under Amnne xur2.2 dated 2.6.20%
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(;,./.»\ Oy ot L E-BC3 Transfer is an incident of service Iand in this
7\%({(5/ s L. @uw,s,eé respect, the authorities in the Departm®nt are
ZJ\ bt o le . the best juige to decide the matter im issuwe.
Having regard to the facts and
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Respondents to ldok to the grievance of the
applicant,as raised in his representation
mder Annexure.2 dated 2.6.2003 as well as in
the present Original Application, and to pass
necessary orders thereon. lhtil the decisions,
5 as directad above, are taken by the Respondents,
/the applicant should be allowed to continue to
wa discharge his duties as Postal Assistant
in Xeonjhargarh 1.0,

In the aforestated terms, this Oel,
is disposed of. No costs.

Send copies of this order along with

copies of this O.A. to Respondents and free

copies of this order be handed over to the A
counsel of both the sides.
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